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Tripura Act, No. 4 of 1997 

THE TRIPURA ENTERTAINMENT TAX ACT, 1997 

An 
Act 

to update and consolidate the Tripuru Amusement T u  Act, 19 73 and the Tripura 
Cine~~zas (Regulcltion) Act, 1985 and to restructure the rate oJ'ta,uation clnd tlze 
matters connected therewith or incidental thereto, 

Whereas it is expedient and necessary to replace the present Acts, namely, 
the Tripura Amusement Tax Act, 1973 and the Tripura Cinemas (Regulation ) 
Act, 1985, by one which consolidates the existing Acts, is comprehensive and 
modifies the tax structure which was impeding the growth of Cinema 
industries and other modes of entertainment. 

Be it enacted by the Tripura Legislative Assembly in the forty eightieth 
year of the Republic of India, as follows :- 

Short Title, I. ( I )  This Act may be called the Tripura Entertainment Tax Act, 1997. 
Extent and 
Commence- 
ment (2) It extends to the whole of Tripura. 

(3) It shall come into force on such date as the State Government may, 
by notification in Official Gazette, appoint. 

In this Act, unless there is anything repugnant in the subject or context ; 

Detinitions. 2. (a) "admission" means admission as spectator or as one of an 
audience or as a participant to any place where entertainment 
is held. 

(b) "Cable Television Network" shall have the same meaning as 
defined in the Cable Television Network (Regulation ) Act, 1995. 

(c) "Commissioner" means the Commissioner of Entertainment 
Tax appointed under section 5 ; 



(dj "Entertainment" includes any theatre, circus, cinemato- 
graphic or other exhibition, video shows for public, 
performance, amusement, game or sport, cable television 
network and any other class of entertainment that the State 
Government may notify, to which persons are admitted 
for payment ; 

(e) "Payment for admission" includes : 

(i) any payment for seat or other accommodation in any form 
in a place of entertainment ; 

(ii) any payment for  a programme or  synopsis of an 
entertainment ; 

(iii) any payment made for the loan or use of any instrument 
or contrivance which enables a person to get a normal or 
better view or hearing or enjoyment of the entertainment, 
which without the aid of such instrument or contrivance 
such person would not get ; 

(iv) any payment, by whatever name called for any purpose 
whatsoever, connected with an entertainment, which a 
person is required to make in any form as a condition of 
attending or continuing to attend the entertainment, 
either in addition to the payment, if any, for admission to 
the entertainment or without any such payment for 
admission ; 

(v) any payment made by a person, who having been admitted 
to one part of a place of entertainment is subsequently 
admitted to another part thereof, for admission to which 
payment involving tax or more tax is required ; 

Explanation :- any subscription raised or: donation collected in connection 
with an entertainment in any form shall be deemed to be payment for 
admission. 

(f) "person" means and includes 



(i) an individual, 

(ii) a Hindu undivided or a joint family, 

(iii) a company, 

(iv) a firm, 

(v) an association of persons or body of individuals whether 
incorporated or not, 

(vi) a Department of any Government, 

(vii) a local authority, and 

(viii) every artificial juridical person, not falling within any of 
the preceding sub-clauses ; 

(g) "Proprietor" in relation to any entertainment means the 
owner and shall also include manager, organiser and any 
person responsible for, or, for the time being, in charge of 
the management thereof ; 

(h) "State Government" means the Government of Tripura ; 

( i )  "Subscriber" shall have the same meaning as defined in 
the Cable Television Network (Regulation) Act, 1995 ; 

(i) "tax" means Entertainment tax payable undet the Act ; 

(k) "ticket" means a ticket or a complimentary pass for the 
purpose of securing admission to an .entertainment in 
accordance with the provisions of this Act of the rules made 
thereunder, and a 'duplicate ticket' means a set of tickets 
used or intended to be used otherwise than in accordance 
with this Act or the rules made thereunder ; 



3. (1) Except as otherwise expressly provided in this Act, there shall Tax on payment 
be charged, levied and paid to the State Government tax at the rate specified foradmi~sionto 
in the schedule attached to this Act for admission to any entertainment : entertainment. 

Provided that the State Government may, from time to time by 
notification , and subject to such conditions as may impose, fix a higher 
rate of tax not exceeding one hundred percent or any lower rate of tax 
payable under this act on account of admission to any entertainment ; and 
thereupon the schedule shall be deemed to have been amended accordingly. 

(2) Subject to such restriction and conditions, as may be prescribed, 
the State Government may, by general or special order, make an exemption, 
or reduction in rate in respect of any enterainment or classes of entertainment. 

(3) Where exemption from the levy of tax under this Act on any 
entertainment is claimed by a proprietor under the provision of this section 
the burden of proof shall lie on such proprietor and the Commission may 
require the proprietor to substantiate the claim in the manner prescribed. 

4. Proprietor of a cable television network shall be liable to pay tax at Tax on Cable 
such rate for every subscriber to such cable television network as specified TelevisionNet- 

in the schdedule attached to this act : work. 

Provided that the Sta,e Government may, from time time by notification 
and subject to such conditions as may impose, fix a higher or lower rate of 
tax not exceeding one hundred rupees per subscriber ; and thereupon the 
schedule shall be deemed to have been amended accordingly. 

5. (1) The State Government may, for carrying out the purpose of this Tax Authority. 
Act, appoint a Commissioner of Entertainment Tax and such other persons 
to assist him, as it thinks fit. 

( 2 )  Persons appointed under sub-section (1)  shall exercise such 
powers as may be conferred, and perform such duties as may be required 
by or under this Act. 

(3) The State Government may, instead of appointing any person 
under sub-section ( I ) ,  invest, by notification, any officer to exercise any 
power under this Act and also specify therein the area in which power is to 
be exercised and thereupon such office or officers shall be deemed to have 
been appointed under sub-section (I ) .  



(4) All persons appointed under this section shall be deemed to be 
public servants within the meaning of section 2 1 of the Indian Peanal Code, 
1860 

Co~npulsory 6. (1) NO person shall carry on any entertainment where admission is 
Licence. given against payment unlesss he has been given a licence and possesses a 

certificate of the licence. 

Provided that the commissioner may refuse licence to an entertainment 
if he is satisfied that : 

(a) the proprietor has given any false information, which is 
likely to result in the evasion of tax; 

(b) the holding of the entertainment is prejudicial to public 
safety, decency or morality. 

(2) Every person required by sub-section(1) to be have licence shall 
apply for licence to the Commissioner in the prescribed manner, and obtain 
a certificate of licence. 

( 3 )  On receipt of an application under sub-section (2) the Commis- 
sioner shall, if he is satisfied after such enquiry as may be deemed necessary 
that the application is i n  order, give the licence to the applicant. 

Ex m p  t i  o 7. The State Government, may by an order in writing and subject to such 
froin licence. conditions and restrictions as i t  may impose, exempt any entertainment or 

class of entertainment from the applicability of section 6 above. 

Licence by 8. ( 1 )  The Commissioner may, in addition to taking any other action 
Cormnissioner. under the provisions of this Act require any person who, in his opinion, is 

liable for licence but has not made an application in this behalf, to apply for 
licence and give licence to him. The Commissioner may also give licence 
to a proprietor who fails to apply for licence within a specified time. 

Provided that no action under this sub-section shall be taken unless 
the Commissioner has given notice to the proprietor of his intension so to 
do and has allowed him a reasonable opportunity of being heard. 



(2) Licence given under sub-section (1) shall take effect as if this 
had been made on the proprietors' application under sub-section (2) of sec- 
tion 6. 

9. ( 1) Commissioner may, if he is of the opinion that public exhibition s~~~~~~~~~ of 
of any entertainment is prejudicial to public peace, safety, decency or Licence. 
morality, by order, suspend the exhibition of such entertainment in whole 
or any part of the S tatc. 

(2) A copy of the order passed under sub-section (1) along with a 
statement of reason shall be sent to the State Government, which may 
confirm or discharge the order. 

(3) An order passed under this section shall remain in force for 
two months but may be extended by the State Government for any period, 
as it may think fit. 

10. (1) The State Government may, on such conditions as may be M a n n e r  of 
prescribed, require the proprietor to pay the amount of the tax payable Payment of tax 

under section 3- and Returns. 

(a) by stamping tickets with an impressed, embossed, engraved 
or adhesive stamp, issued by the State Government for 
the purpose, denoting that proper entertainment tax 
payable under the section 3 has been paid ; or 

(b) in accordance with returns of the payment for admission 
to the entertainment and on account of Tax ; or 

(c) by a consolidated payment of a percentage, to be fixed 
by the State Government, of the gross sum received by 
the .proprietor on account of payments for admission to 
the entertainment and on account of the tax : or 

(d) in accordance with results recorded by any mechanical 
contrivance which automatically registers the number 
of persons admitted. 

11. (2) Amount of tax payable under section 4 shall be paid in the Period of 
manner prescribed by the State Government. licence. 



Licence shall be given for a period of one year. 

Provided that if the Commissioner is satisfied he may give licence for 
any period shorter than one year. 

Deposit & 12. (1)  The Commissioner may for good and sufficient reason, demand, 
forfeiture from a proprietor of an entertainment a reasonable security before the 
ofsecurity. entertainment is held and on such demand being made the proprietor' 

concerned shall furnish the security. 

(2) Commissioner may deduct any arrears of tax from the security 
and may vary or forfeit the security in such manner as may be prescribed. 

Provided that, no order to forfeit the security shall be made unless, 
after 'giving the proprietor reasonable opportunity of being heard, the 
commissioner is satisfied that the proprietor has evaded the tax. 

Liability of 13. (1) The entertainment tax leviable under section 3 shall be charged 
Payment. in respect of each person admitted for payment and also in respect of each 

person admitted without payment on a free or complementary pass or ticket 
and shall be calculated and paid on the number of admissions. 

Assess~nent 14. ( 1 )  Where the commissioner is satisfied that the proprietor of an 
of Tax. entertainment - 

(a) has failed to take licence as required under section 8 ; or 

(b) has failed to submit true and full return in the prescribed 
form ; or 

(c) possesses or has used duplicate tickets ; or 

(d) has fraudulently evaded or attempted to evade the 
payment of tax due in any manner whatsoever, he shall, 
after giving the proprietor a reasonable opportunity of 
being heard, asses to the best of his judgement, the amount 
of tax due from the proprietor, and may also impose a 
penalty equal to ten thousand rupees or double the amount 
of tax evaded, whichever is larger. 



Provided that no such penalty shall be imposed if it is found that the 
proprietor has deposited ninety percent or more of the tax so assessed 
before the process of assessment started. 

(2) The penalty and tax payable under this section shall be paid by 
such date as may be specified in the notice of demand and, where no such 
date is specified, it shall be paid within thirty days of the whole of the 
notice. 

15. (1) Notwithstanding anything contained in section 56 of Indian P r o v i s  i o n 

Eastern Act, 1882, a ticket for admission to an entertainment shall not be 
of tickets. resold for profit. 

(2) No person shall sell, resell or purchase any ticket for admission 
to a cinematographic exhibition in respect whereof tax is payable under 
section 3, except from the enclosure set apart by the proprietor for the 
purpose and in such manner as may be prescribed. 

16. Where the commissioner is satisfied that the proprietor has deposited Refund in 
tax in excess of the amount actually due, he shall grant a refund in respect certain cir- 

cumstances. 
of such amount or allow its adjustment against future payment of tax. 

17. Any sum due on account of tax or penalty under any provision of this Recovery. 
Act, shall without prejudice to any other mode of recovery available to the 
State Government under any other law for the time being in force, be 
recoverable as arrears of land revenue. 

18. ( 1 )  If any proprietor does not pay into a Government treasury the Interestpayable 
full amount of tax due from him under this Act on the basis of the return or by Proprietor. 
his account books within the prescribed date, simple interest at the rate 
of twenty five percent per annum from the first day of the month next 
following the said date shall be payable by the properitor upon the amount 
by which the tax so paid falls short of the amount of tax payable as per his 
return or account books. 

(2) If the amount of tax paid within the prescribed date is not less 
than ninety percent of the tax finally assessed, no interest as provided for in 
sub-section (1) of this section shall be levied. 



Inspection. 19. ( 1 )  Any office authorised by the State Government or by the 
commissioner for the purpose, may enter any place of entertainment while 
the entertainment is proceeding, and any place ordinarily used as a place of 
entertainment at any reasonable time, with a view to see whether the provisions 
of this Act or any rules made thereunder are being complied with. 

(2) If any person prevents or obstructs the entry of any officer so 
authorised, he shall, in addition to any other punishment to which he is liable 
under any law for the time being in force, be punishable on conviction 
before a Magistrate to simple imprisonment not exceeding one month or 
fine not exceeding two thousand rupees or both. 

(3) Every Officer authorised under this section shall be deemed to be 
public servant within the meaning of section 210f the Indian Penal Code, 1860. 

Offences and 20. Whoever violates or aids or abets in violation of any of the provisions 
of this Act and for which no specific punishment is given in the section, 
shall on conviction before a Judicial Magistrate and in addition to any tax 
including interest if any, due from him, be punishable with imprisonment 
which may extend to six months or with fine not exceeding five thousand 
rupees or with both, and, when the offence is a continuing one, with a daily 
fine not exceeding two hundred rupees during the period of continuance of 
the offence. 

Offences to 21. Every offence punishable under any of the provisions of this Act shall 
be be congnizable and bailable. 
and bailable. 

Provided that no court shall take cognizance of any offence under this 
Act, or the rules made thereunder except with the previous sanction of the 
commissioner. 

Compounding 22. (1) Subject to such conditions as may be prescribed, the Comm.issioner 
of may, either before or after institution of criminal proceedings under this Act, 

accept from the person who has committed or reasonably suspected of having 
committed an offence under this Act or the Rules made thereunder and which 
is punishable under section 18 of this Act, by way of composition of such 
offence a sum of Rs. 5,0001- or double the amount of the tax recoverable, 
whichever is greater in addition to the tax, if any, payable. 

(2) On payment of such sum as may be determined by the 
Commissinoer under sub-section ( I )  no further proceeding shall be taken 
against the person in respect of the same offence. 



23. No suit shall be brought in any civil court to set aside or modify any Bar ofsuits in 
assessment made or order passed under the provisions of this Act, and no Civil Courts 
prosecution, suit or other proceedings shall lie against any officer of the andindemnity- 
State Government for anything in good faith done or intended to be done 
under this Act or the rules made thereunder. 

24. For the purpose of making assessment under section 15 the commissioner Power tosum- 
shall have power to summon and enforce attendance of witnesses including mOn and en- 

force the at- proprietor and his employees or any of them,and to compel the production tendance of 
of books of account by the same means, and (so far as may be) in the same w i t n e s s e s 
manner as provided in the case of a Civil Court under the Code of Civil and P ~ u ~ ~  

Procedure, 1908. of books of 
Account. 

25. (1) Any person aggrieved by any order of the officer appointed to Appeal. 
assist him under sub-section (2) of section 5 may within sixty days of 
communication of such order prefer an appeal to the commissioner in such 
manner as may be prescribed. 

(2) Any person aggrieved by any order of the commissioner may 
within sixty days of commumication of such order prefer an appeal to the 
State Government in such manner as may be prescribed and order of the 
appellate authority shall be final. 

26. The Commissioner may, subject to such restrictions and conditions as Delegation of 

may be prescribed, delegate, by notification in the Official Gazette any of 
powers. his powers under this Act to any person appointed under sub-section (2) of 

section 5 to assist him. 

27. (1) The State Government may, makes rules for carrying out the Power tomake 
purposes of this Act. Rules. 

(2) Without prejudice to the generalilty of the foregoing power, 
such rules may in particular, prescribe.- 

(a) all matters required by this Act to be prescribed ; 

(b) the classes and duties of Officers appointed for the 
purpose of enforcing the provisions of this Act ; 



(c) the procedures to be followed and the forms to be adopted 
in proceedings under this Act ; 

(d) the intervals at which, and the manner in which, the tax 
under this Act shall be payable ; 

(e) the dates by which and the authority to which returns shall 
be furnished; 

(f) the manner in which refunds shall be made ; 

(g) the fees, if any, for petitions, certificates and other matters : 

(h) the nature of account to be maintained by a proprietor ; and 

( i )  for any other matter necessary for giving effect to the 
purpose of this Act. 

(3) Every rule made by the State Government under this Act shall 
be laid as soon as may be after it is made, before the Legislative Assembly 
while it is in session for a total period of not less than fourteen days which 
may be comprised in one session or in two or more successive sessions and 
if, before the expiry of the session in which it is so laid of the successive 
session aforesaid the Legislative Assembly agree in making any modification 
in the rule or the Legislative Assembly agree that the rule should not be 
made, the rule shall thereafter have effect only in such modified form or be 
of no effect as the case may be, so, however, that any such modification or 
annulment shall be without prejudice to the validity of anything previously 
done under that rule. 

Repeal and 28. ( I )  The Tripura Amusement Tax Act, 1973 and Tripura Cinemas 
Savings. (Regulation) Act, 1985 (hereinafter referred as the said Acts) are hereby 

repealed. 

(2) Notwihstanding the repeal of the said Acts, anything done, or 
any action taken, or any proceedings started, or any appeal preferred, or any 
legal effect produced by or under the provisions of the said Acts shall be 
deemed to have been done, taken, started. preferred or produced by or under 
the corresponding provisions of this Act as if such corresponding provisions 
were in force on the day on which such thing was done or such action was 
taken or such proceeding was started or such appeal was preferred or such 
legal effect was produced. 
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TRIPURA ACT NO' 4 OS' 2OL4'

TRTPURA ENTTRTAINIVIENT 
TAX (AMENDIVIINT} ACT' 20-1'4

AN

ACT

to amend the Tripura Entertainment Tax Act' L997 '

WHEREAS it is felt expedient to amend 
' the Tripura

tainment Tax P,.ct' 1997 
'

BEitenactedbytheTripuraLegislativeassemblyinthesixty
ye^r of Republic of India as follows:-

$hort title and cornfirencetnent:

i}ThisBillmaybecalled{,fheTripuraEntertainrnentTax
[Amendment) 

Act' 2OL4" \

^{ itsthe date ur Iii) lt extends to the whole of Tripura;

iii| It shall corne into force at once from

publication in the Offrcial Gazewe'

Arnendrnent of Section 1:

InSub-section(1}ofSectionloftheTriprrraEntertainment
Ta-x Act, LggT (hereinafter referred to as 'Principal Act')' after the

r,nord re1rip'r&' and before tr'. *o'a 
iT.-r*e 

word' rr211111serY1erlt"

shall be substituted with the word "Entertainrnent''''
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drnent of Sectiorr 2"

ln sub-section (<1) of Section 2 of tkre Principal Act' after tne

expressions "cable television network" and before the

expressions "arrd any other class of entertainrnent" the

expression " ' all DTH (dlrect-to-home) serrrices prowided

ttrrough antennae or cable television or any other rneans

or devic es and Multt Sgsterr- Operator (MSO) engoged in

the busltress of receiting and' dlstrtbuting satellite

teteuislon slgnal"s' comtttunica'tiott netutotk' lncktding

productlon and' transmlssion of prograrmfiLes a;nd

pac.,,ages." sha]l be added' 
rew sub_sectrons

-+i^n (l<l of Sectiott 2' thrree r:

ii) After sub-section (k) of secuur' 2'

namely '0)" ';i and'(n)' shail be inserted' as under:-

*(l)_.DT}Isenricesl6eaftsdistributionafmulti-channel

televi sion 
-o'" *il::-:i* ]ox .: i::'.i:.'':"T:;,;:

:;:;'::-'iil:T;--1 arr intermediary such as cabie

,,oPerator 
ves the signals

,,(m) - {subscribern rnearrs a person who recer'

of television networks and value-added' services from direct-

to-Lrome (DTH) broad ca'sting 
.service^ 

"t '" ::te 
indicated by

hrim to the service provider' withor'rt further tiansmitting it to

anY other Person

Explanation - In case of Hotel or Restaurartt each r'oom or

premises*b;t;*'*"truor'Jltt"ttohomebroadcasting
service*"'*J"'"Jtn"flbetreatedasaleparateplace-of
entertain*t"t--*ttJ for that ;;; tT^it;prietor of tLre

Hotel o' n"o'*t'l*t shali u" i'nt subscriber for all the rooms

or prernlses thal receive ";;;J- 
of the direct to home

broaclcasting servtce'
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'(n) - *Iultl. s'gstef'|' opera'tar' n:leilrts @ person engaged in

thebusinessofreceiuingand'distributingsatettiteteleuisiott
sigrtats,cont'rnunicationnetwork'inctudingprodttctionand
trants mis stort of p ro grarrLme s and p ackag e s' "

endment of Sectlon 4:

In Section 4 of thre Principle Act' the

f a cable television network shall be liable
expressions, "ProPrietor

to PaY tax at such rate

network as sPecified in

be substituted bY thefor every strbscriber to suctr cable television

the sclredule attacrred' to this Act" sleall

5.

follorn'ing exPressions: -

..Proprietorofacabletelevisionnetworkshallbe}iabletopaSl

taxatsrrcLrrateforeverysubscribertosrrckrcabletelevision
networkasspecifiedinthesctred'uleattackredtothisActand
shall provide a receipt against ctrarges paid' to the

s*bscriber/cr-rstomer' in the forntat' as rrray be prescribed'"

Insertion of new $ection 4*4:

AfterSection4ofthePrincipalAct'anewSection'4A'shrall
be inserted as follows:-

*4A_Thedea]ersofDTH{direct-to*horne)serviceprovider

shallbeliabletopaytaxatsuchrateasspecifiedinthe
Sctredrrleattach"edtothisActonanyarnotrntcollectecfr.orn
thre custo tnet f subscriber against DTH service provided and

shrall provide a receipt against charges paid' thre

subscriber/ctrstofflefr irl the fortnat, as may be prescribed.,,
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rtion of nerr Sectlon 4^B:

Insertion of a new Section;

Afier Section '4A" Q' rlelr Section '48' sltr';tl be 'inserted as

Ilows:-

"48 Tax rrrr' I&ultt Sgsterr. Opera'tor- NottpittzstandtrLg

angthing eontained in sections 4 and 44' there shall' be leuied

' and collected a tax at the' rqte as specified in the scheduLe

attaclrcd" to this Act or\ t?rc amourrts receiued bA & Mutti

Sgstetn()peratortou-lardsdistnbutittgsatel|itete|euision
si.gnals, commttn'ieation network' inctuding production and'

h-ansmission af programrrles and packages qnd a Multi

Sgstemoperatorshattprouideareceiptagainstchargespaid,
to the subscnber/ ct'tstomer' in the format" as maA be

Dresctibed'"

After Section

Section '6A' shall be

6 of ttre Principal Act' a new Section narnely

inserted as follows:-

.1611, Registratlon -

{1) Notwithstanding anything contained in Section 6' the

provider of every direct-to-home (DTH) service and ttrc Multi

Sgstem Operatot MSO) shall apply for registration to the

Commissloner in tLre prescribed manner;

l2l If the said authority is satisfied after sr'rch enqrriry' as rnay

bedeernednecessary,t}ratanapplicationforregistrationis
in order' tre sLrall grant Registration to ttre applicant and

issueaCertificateofRegistration'intheprescribedformas
cer Rules made rrnder thris AcU
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(gl The iommissioner maA, for good and sufficient reasons, to

be recorded in writing, require the person, who has applied

for registration under sub-section (1), to furnish irt the

prescrtbed ntanrrer, sttch secttrity, as n'Laa be prescri.bed for
securing proper and timely pagment of tqx or ang other sli"rn

pagabte bg him under this Act'"

mendrnent of Section 1O:

After sub-section (1) of

tions namely sub-section

nder:

(2) Every registered DTH Service Provider and Multi system

tperatar (MSO) shall furnish return in the prescribed lorrn for such

riod, by sr.r"ch date and to such authority, as IIIay be prescribed;

3) Every registered DTH Service Provider and Multi system

rator (MSO) required to file return under sub-section (2) shall

ay the full amount of tax payable according to the return into the

overnment Treasury or in such other manner as may be

rescribed, and shall furnish alongwittr the return a receipted copy

chatlan showing full payrnent of such amount;

4\ If ang registered DTH Seruice. Prouider or if ang registered Mutti

stem. operator gvISO) iiable to pay tax under this Act, without

fficient catlse, fails to pay the amount of tax due and interest

ongwith return, the cornmissioner lrlay, after giving suctt DTI-I

service Provider or the Multi system operator (MSOL as the case

ntag be, reasonable opportunity of being heard, direct hirn to pay in

addition to the tax and interest payable by him a' penalty, ttot

exceeding one and tralf times of the tax due but which shall not be

less than IOoh of that amotlnt."

Section 10, the following new sub-

(2r, (3) and (a) shall be inserted as
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endment of Section 18:

Theexpressions'insectionL8ofthePrincipalActshallbe
bstitutedwitttttrcfollowingexpressions:-

"If any proprietor fails to pay the amount of tax due rvithin

the time prescribed for its payment, such pronrietor shaii' tn

addition to the tax' be liable to pay simple interest' at the

rate of one and' half per cent' per mon'n o: 
'n". "*:::::

tax not so paid or on any Iess amount thereof remarnrng

unpaid during such period' for the period commencing on

the day following the day of expiry of the due date to the date

of payment or the date of assessment' whichever is earlier' If

any proprietor fails to pay interest along with the return or

revisedreturninaccordancewiththeprovisionsofthissub-
section,suchinterestshallbeleviedbytheCommissioneror
any officer autho r\zed' in this beha-lf by him'

Explanation- For the purpose of calcuiating interest;-

(a) 'month'sha1l means thirty days;

(b) urhrere the period of defaults is in respect of a period of

Iess tkran one month' the interest shal1 be computed

ProPortionatelY'"

Amendment of Schedule: 
,- lgg.

After section 2g ofthe Tripura Entertainment Tax Act'

theexistingScheduleshalibesubstitutedbythefollor,vingnew
Schedule:
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(scHPPVr,B

Rate of Entertainrnent Tax

ZAo/o of face value of ticket I

excluding service charge' 1 I

tax free service chrarge q9 
|

Rs.3 /- Per t-icket for AC hafls 
!

and Rs. 2/- Per ticket lor 
I

Non-AC tralls can be taken bY i

I IIfg 11 t.rYr rvLvr

moderni zarion of his existi'ng """*t :::^Y,":*t:t"t""3;l
Tr"iffifi:fi #ff ";;'lror..*, 

or ad, ditio n ar racili tie s sh a-11

be entitled. to retain, of *1i "1, 
-'::*"*""r1T:H r::

entertainment tax collected' under ttre provlslc

a period of two years or till sulh date when sucFr arnount does

not exceed ttre totat amount i"1!"t.1 :::J:,:fi':;;;:t 
tn'

;*'JJiTl"""".'o" I ;;""+t:"rt"l'
ad*iu*lon to all other :1:t:11.,--+ avn*lrring tax is;

thre ProPrietor in addition' 
i

;ffi;;;. ;;; price of the ticket excludins tax rs;

<ffi

frEt-.t above Rs' Too/ - in case

of theatrical and
performarrces
cinematogSaPhic
arid. video shows
Cultural GrouPs'

other similar
other than

exhibitions
organised bY

2Qo/o

Nature of Errtertalnment

Admission to cinematograPhic
exhibition inchrding video

shrows.

r-"-r= iftu.n Rs' 3/-
t-""* than Rs' 2O/- but more

than or equal to Rs' 3/-

More than or equal to Rs'

ffioo/- incase

of theatrica-l and other similar

performances other than

"it.tr*tograPhic 
exhribitions

and video shorvs organised bY

Cultural GrouPs'

7 ,1--
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Exem?ted

10%-
subscriPtion subject to a

minirmrrn of Rs' IO /- Per
subscriber Per month'

ntpp"t nance (rutu| 'n

p erfo rrnea b U 194-g':"P!:
ach)
)

c Cable Television Network

rcesD DTH (direct-to-horne) ser'

(a) Rs'25/- Per subscrtber Per
ntonth in case of indiuidual
subscribers'

(b) Rs.SO/ - Per TV set seruea\
bA direct to ltotte seruice Pe'|
rnonth in case "f turc\"' -4

1
i

I

I

\ twutti Sgstent oPerator (Iu' soi

7oo/o orl the amourtts reeeived'l

rnonthlY bg a Multi Sastern 
1

Operator toutards distributing 
I

satellite teleuision signa].s' I

colrLrnunication ruetwork' 
\

including Prctduction atzd 
I

transrrdssion of Programirnes I

and. Packl'ges'o ....-*- J

E

D. M. JAMATIA
L.R & SECRETARY, LAW.

GOVERNMENT OF TRIPURA

Aonialo.
Prinled ut t{te
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